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Misc.(Crl) Case No. 347/2021 

O R D E R 

 

04-10-2021 

This is an application filed by accused/petitioner Abdul Safik u/s 438 

Cr.P.C. seeking pre-arrest bail in connection with Tezpur P.S Case No. 

2053/2021 corresponding to GR Case No. 3331/2021 u/s 302/406/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

The learned PP opposed the bail prayer stating that it is a serious 

case of murder along with commission of other offences under the penal 

code. Therefore, accused may not be released on bail. 

On the other hand, learned counsel for the accused submitted that it 

is a case of afterthought which is filed after a long gap of 9 (nine) months of 

the death of deceased which itself shows that the case has been lodged 

against accused with meticulous planning. Therefore, learned counsel 

submitted that it is fit case to allow the accused the benefit of pre-arrest 

bail. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of the case diary, it transpires that daughter of the informant 

Nur Nehar was married with accused Abdul Safik in the year 2016 and as a 

result of their conjugal life one male child was born to her on 13-07-2017. 

However, as alleged accused gradually tortured her demanding dowry and 

on numerous occasions he forced his wife Nur Nehar to bring money on 

different pretext and finally accused allegedly poured kerosin oil on Nur 

Nehar in the month of November, 2020 and after a long battle with life and 

death, on 23-12-2020 Nur Nehar took her last breath but accused kept many 

things in dark from the parents of deceased. In the meantime, accused 

married another girl but due to poor economic condition some delay has 

been caused in lodging the case against accused.  

Having gone through the contents of the case diary, it appears that 

complicity of the accused in the death of his wife cannot be ruled out since it 

is a serious case of murder by pouring kerosin oil. 
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Therefore, considering the nature and gravity of the offence, this 

court do not consider it a fit case to extend the benefit of pre-arrest bail. In 

the result, bail petition stands rejected. 

Send back the case diary in seal cover. 

Accordingly, Misc(Crl) case disposed of. 

Sessions Judge 
               Sonitpur, Tezpur. 


